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In The Centrai Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 	D 
APPLICATION NO 	 OF 199 

Applicant(s) 

Respondent(s)  

Advocate for Applicant(s) M 	 c LQ/vAJd' 

..Advocate for Respondent(s) 
 

Notes of the RegIstry 	Date [ 
	Order of the Tubunal 

if card tlr.R.K.Sharma learned counsel 
ppeáring on behalf of the applicant and 

learned 5r.c.c.s,cq for thc 
espofldents. 

pplication is admittedo 

prays for an interim 
rcAet. Zssue notice 44Ao why the impugned 
rder shall not be ataed. Notice is 
eturnable by 2449 	ssuc notice to 
how cause iihy the interim order shall 
at be granted. Monwhile the order of 
ranif or Jnnexure 2 shall ranain suapen 
ed until further order, so far the 

pplicant, is concerned, 
'This matter be Usted on 2444.98. 

Vce.Chajzman 
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On the prayer of Mr, B.K. Sharma, 

learned counsel for the applicant, thi 

case is adjourned till 24.7.98. 
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Notes of the Registry 
	

Order of the Tribuna 

Fl 

Two 	weeks further time 

a1lowed for 	ifiling of written 

statement 	on the prayer of Mr S. 	I.li, 

learned Sr. 	C.G.S.C. 	List it i  on 8.5.98. 

Meanwhile 	the 	interim order dated 

7.4.98 shall 	continue until further 

orders. 
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8-5-98 
	

WrLtten tatrnerit has been 

2 
	

i.ist it on 341'9 ot hear inc. 

via 

• 24.7.98 Mr A.K. Choudhury, learned Addl 

C.G.S.C., on behalf of the Mr S. Ali 

learned Sr. C.G.S.C., prays for a 

adjournment on the ground of persona 

difficulty of Mr Ali. Let the case b 

listed on 21.8.98. 

vice-Chairmci  
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- 'Notes of, the Registry 	'Date_- 

1-8-98 
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OrdeT of the Tribuna 

On the prayer made on behalf of 

r.B.K.Sharma learned counsel for the 

applicant case is adjourned till 

11-9-98. 	 (_•'\ 

vice-Chairman 

On the prayer of Mr B.K.Sharma.lear-

ned counsel for the applicant the case 

is adjourned to 8,1.1999. Mr S,Milear 

ned Sr.C.G.S.0 has no objection. 

H' 
Vice.Chairman 
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29.1.99 	Mr S. Sarma, learned counsel for 

the applicant, submits that the 

applicant does not want to press the 

application. Mr A. Deb Roy, learned Sr. 

C.G.S.C. has no objection. Accordingly 

the application is dismissed as not 

pressed. 
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